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OFFICE OF TI-_I_E PRINCIPAL _l}IS'l‘RICT & SESSIONS JUDGE (I-IQ§L TIICLDELHI

ORDER

In terms of order No.32720-32850/P&T/Admn.I&II/I-IQs/Delhi/2023 dated 24.08.2023,

all the officials transferred vide order No.F.97(30-II)/P&'i‘/Admn.-II(HQs)/2024 dated
02.12.2024 of this office, who have not yet complied with the same, are hereby ‘deemed
relieved ' from their respective transferor stations with immediate effect with the directions to
report for duty to their transferee station immediately except the oflicials on authorized leave.

."\’Lt::'_: Non-complltmce of the instant orders or proceeding on leave shall lcarl to im'tt'ation of strict disciplinary
proceedings against the tlelinquent official, without anyfltrther conummique in this regard.

Digitally signedSANJAY g>,;ggN1AY
G Date: 2024.12.09

16:/1-8:24 +0530
(Sanjay Garg-I)

Principal District & Sessions Judge (HQs)
Tis Ielazari Courts, Delhi

No. F.97(30~ll)/P&T/Admn.-ll(H.Qs)/2024 Dated, Delhi the ll 9 lllzll [UM
'7 '1-/on — =7 /690

Qopy forwarded for information and neeessargnction to:

.°‘$":l>5"!‘-‘:"'

The Principal District &. Sessions Judge concerned, Delhi/New Delhi
The Principal Judge, Family Courts (HQs), Dwarka, New Delhi
The Member Secretary, DSLSA, RACC, New Delhi
The Officer/Ofi'1cer~in-Cliarge concerned.
The Personal Office of the undersigned.
The Sr. Accounts Oflicer/Accounts Officer, Central, THC, Delhi

‘X The DDOs, Accounts Branches, Delhi/Ne\=v Delhi
. Dealing Assistants, ACR (‘ell (llQs), Personal File, Leave, Website  e, LAYERS Seat,

Central. THC. Delhi for l'u|1hcr necessary action/updation, as per rules.
9. The Branch-in-Charge. Adininistration Branches, Delhi/New Delhi with directions to forward the

details of erring officials to the Vigilance Branch (HQs), TI-IC, Delhi for initiating appropriate
disciplinary proceedings for non-compliance of the ibid order/s, under intimation to this office.

I0. The Branch-in-Charge, Vigilance Branch (I-lQs), TI-IC, Delhi
I I. The officials concerned for immediate compliance.

SANJAY ‘§i“é51.‘lli§l”£?t‘lt@
GARG i’é‘!€é%‘l2%2J§a%9

Principal District & Sessions Judge (I-IQs)
Tis I-lazari Courts, Delhi
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